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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  It  has  been  agreed  in  principle

 to  set  up  an  Inter-Governmental  Joint
 Commission  for  Economic,  Scientific
 and  Technical  Cooperation.

 (b)  The  composition  and  other
 details  of  the  Commission  are  under
 consideration,

 Jobs  Lost  by  Workers  in  West  Bengal in  Retrenchment  Closure  and  Look-
 out  in  Factories  and  Industria] Estab-

 lishments

 4123.  SHRI  SOMNATH  CHATTER-
 JEE:  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pl  d
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 MR.  SPEAKER: Yes,  it  is  his  day,
 Prof  Samar  Guha.
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 SHRI  SAMAR  GUHA  (Contai):
 Sir,  I  call  the  attention  of  the  Min-
 ister  of  External  Affairs  to  the  fol-
 lowing  matter  of  urgent  public  im-
 portance and  I  request  that he  may
 make  a  statement  thereon: —

 “The  reported  instructions  issued
 to  the  Netaji  Inquiry  Commission
 by  the  Ministry  of  Externa]  Affairs
 not  to  seek  any  help  from  the  Go-
 vernment  or  any  non-official  or-
 ganisation  in  Taiwan.”

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH):
 The  Netaji  Enquiry  Commission  is  an
 independent  body  which  decides  on

 to  state:

 (a)  how  many  workers  lost  their
 jobs  due  to  (i)  closure  (ii)  lock-out
 of  factories  and  industrial  establish-
 ments  in  West  Bengal  since  March,
 1972  and  due  to  retrenchment;  and

 (b)  how  many  of  such  workers  got
 back  their  jobs?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RE-
 HABILITATION  (SHRI  G.  VENKAT-
 SWAMY):  (a)  and  (b).  Information
 is  being  collected.

 12.02  hrs,  .

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  INSTRUCTIONS  TO  NETAJI
 Inquiry  COMMISSION  NOT  TO  SEEK

 ANY  HELP  FROM  ‘TAIWAN

 MR.  SPEAKER:  Mr.  Samar  Guha.

 SHRI  INDRAJIT  GUPTA  (आ
 Pore):  It  is  Mr..Samar  Guha's  day
 to-day.  tion  in  Taiwan.

 its  own  procedures.  When  the  Com-
 mission  proposed  to  visit  Taiwan,  1
 sought  Government's  advice in  the
 matter.  The  Government  of  India
 informed  the  Commission  that  it  did
 not  recognize  Taiwan  and,  therefare,
 neither  the  Government  nor  the  judl-
 cial  bodies  appointed  by  it  could  en-
 ter  into  direct  or  formal  contacts  with
 Taiwan  Administration.  It  was,
 therefore,  natural  that  the  Govern-
 ment  should  suggest  to  the  Commis-
 sion  to  avoid  any  formal  approach
 to  the  Taiwan  authorities  and  to  make
 an  independent  enquiry  on  its  own.

 Normally,  the  Commission,  during
 its  visits  to  foreign  countries,  had
 conducted  its  enquiries  with  the  assis-
 tance  of  the  Indian  diplomatic  mis-
 sions  abroad.  In  the  case  of  Taiwan,
 this  avenue  was  not  available  and

 the  Commission  had  necessarily  to
 rely  on  informal  arrangements  and
 assistance  of  private  parties;  Shri
 Samar  Guha,  we  learn,  actively
 assisted  the  Commission.

 The  Government  hag  not  received
 any  indication  from  the  Commission
 that  Government's  advice  had,  in  any
 way,  impeded  its  work  of  investiga-

 In  fact,  during  its
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 me

 9  days”  stay  in  Taiwan,  the  Commis-
 sion  visted  all  the  places  it  wanted
 to  and  examined  all  the  witnesses
 who  came  to  offer  evidence  including
 those  produced  by  Shri  Smar  Guha.
 According  to  our  information,  the
 Commission:  ig

 satisfied  with  its  work
 in  Taiwan,

 “SHRI  SAMAR  GUHA:  During  my
 éleven  days’  stay  at  Taipei  on  an
 effort  to  investigate  into  the  issue  of
 disappearance  of  Netaji  at  Taipei,  I
 found  no  positive  proof  whatsoever  of
 Wetaji’s  reported  death  in  the  alleged
 piane  crash  at  Taipei.  From  all  the
 available  facts,  information,  records
 and  documents  that  we  could  get
 hold  of,  I  have  come  back  with  the
 conviction  that  Netaji  did  not  die  in
 the  alleged  plane  crash  at  Taipei.  I
 met.  the  -Prime  Minister  and  have
 indicated  my  views  and  the  reasons
 for  that,  to  her.

 it  the  Minister  of  External  Affairs
 did  not  issue  any  instruction  to  the
 Netaji  Enquiry  Commission  and
 allowed  it  a  free  hand  to  investigate
 us  it  liked  in  Taiwan  perhaps  the
 Netaji  mystery  would  have  been
 finally  resolved.  Wherever  I  went
 they  asked  me  one  question.  They
 asked  me,  “why  have  you  come  to
 Taipei  after  27  years’?  They  told
 about  this,  whenever  there  is  any
 incident,  at  any  place,  the  first  task
 of  any  committee,  any  commission,
 any  Government,  would  be  to  see  that
 they  first  visit  the  place  of  the  occur-
 rence  of  that  event.  When  they
 asked  me  that.  question,  why  have
 ‘you  come  after  27  years..I  knew  the
 ‘Answer,  the  political  answer  of  it,
 but I  did  not  tell  that  answer  in  that
 country,  because,  I  did  not  want  to
 discuss  our  internationa]  issues  in  8
 foreign  country.  Just,  a  few  minu-
 tes  back  I  have  got.  along  reply,  a
 letter  from  ‘the  hon’ble  External
 ‘Affairs  Minister  because  _  I  wrote  a
 iong  letter  to  the  Prime  Minister.  ‘The Prime  “Minister  directed  that  letter  to  *  Dames.
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 the  External  Affairs  Minister,  and  I
 received  this  long  letter  from  him.
 When  I  asked  the  Prime  Minister
 why  this  instruction  was  given,  she
 expressed  her  surprise.  She  told  me,
 ‘I  don't  know  anything,  why  they
 have  done  so,  1  don’t  know.”  There
 is  no  question  whicn  is  more  para-
 mount  than  the.  question  of  doing
 every  thing  possible  to  enquir  into
 the  issue  of  the  disappearance  of
 Netaji  at  Taipei.  For  our  country  nu
 question  can  be  more  paramount,
 more  important,  than  to  know  what
 happened  to  one  of  our  most  belov-
 ed,  one  of  our  dearest  leaders  of  the
 nation.  The  Minister  was  very  kind
 in  his  reply  to  me.  I  quote  from  his
 letter  to  me.  He  says:
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 “It  was  through  your  effort  and
 ‘advice  that  the  Commission  was

 able  to  make  a  visit  to  Taiwan  and
 hold  its  sittings  there  in  a  satisfac-
 tory  manner.”

 Then  the  letter  says:
 “It  was  at  your  initiative  that  a

 formula  was  worked  out  which
 would  make  the  visit  possible  on  a
 private  basis.”

 In  that  letter,  he  has  further  said.
 quote:

 “I  understand. that  the  question
 of  obtaining  evidence  and  witnesses
 was  discussed  with  you  extensively
 by  Mr,  Justice  Khosla  before  the
 departure  of  the  Commission  for
 Taiwan.”

 i

 Then  it  says:
 “He  had  stressed  to  you  that  the

 Commission  was  relying  on  you  and
 your  friends  for  help  in  gathering
 the  ayellkis

 evidence.”

 I  want,  to  make  it  very  clear  to
 you,  Sir;  that  the  Commission  did  not
 seek  any  advice  from  me  at  all.  It
 is  a  fact  that  they  wanted  some
 names  ad  witnesses  and  I  gave  some

 Justice  Khosla  did  not  have



 +
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 even  a  syllable  with  me,  what  to
 speak  of  discussion,  Sir.  He  did  not
 have  even  a  syllable  with  me  about
 the  modalities  or  the  programme  of
 the  Commission’s  visit  to  Taiwan.  I
 want  to  make  it  clear  that  I  did  not
 take  any  other  initiative  except  that
 I  wanted  the‘visit  of  the  Commission
 to  the  place  of  the  occurrence  of  the
 plane  crash.  The  hon.  Minister  has
 used  very  kind  words  and  very  nice
 words,  “I  have  given  my  advice,  my
 time,  etc.  etc.”  But  I  want  to  draw
 your  attention  to  this  mater,  Sir.  I
 sought  the  help  of  Dr.  Karan  Singh.

 Sir,  I  sought  the  help  of  Dr.  Karan
 Singh  for  just  giving  us  the  conces-
 sions  to  travel  by  Air  India  for  three
 persons  who  were  accompanying  us.
 That  was  refused.  Sir,  I  know  that
 hundeds  of  such  concessions  were
 being  given  to  the  people  who  were
 attending  the  international  con-
 ferences.  I  had  to  beg  or  borrow—
 not  steal—Rs,  25,000  just  to  complete
 this  task  which  I  undertook.

 I  was  also  surprised,  when  I  sent
 a  telegram  to  my  friend  there—a
 Taiwani—who  is  the  President  of  a
 Taiwan—Indian  Association,  to  कह
 ceive  it  two  or  three  days.  after  my
 arrival  there.  When  we  were  going
 along  with  the  Commission  to  Hong
 Kong,  the  High  Commission  people
 did  not  even  recognise  me,  They
 were.  taking  interest  even  for  the
 clerks  who  associated  with  the  Khosla
 Commission.

 I  went  to  Taipei  earliar  than  the
 Khosla  Commission  to  do  a  little  bit
 of  my  preparatory  work  for  which  I
 am  thankful  to  the  press  and  the
 people  there.  They  made  claborate
 arrangements.  And  in  almost  three
 to  four  columns  of  their  English  and
 Chinese  papers  in  Taiwan  |  there
 appeared  news  about  our  leader,
 Netaji  Subash  Chandra.  Bose—Netaji
 Inquiry  Commission.  They  covered
 the  news  in-their  television  about
 Netaji.  There  I  held  a  press  confe-
 rence.  I  want  to  draw  your  kind
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 attention  to  what  I  said  to  the  press.
 I  quote:

 “We  are  in  Taipei  not  for  any
 political  purposes  but  to  discharge
 a  scared  duty  on  behalf  of  the  peo-
 ple  to  find  out  from  all  available
 sources  as  to  what  exactly  has  hap-
 pened  to  our  beloved  leader,  Netaji
 Subhas  Chandra  Bose.”

 When  I  met  Taiwan  leaders,  they
 never  raised  any  diplomatic  or  poli-
 tical  issue.  They  did  not  even  ask
 the  Commission  to  write  to  their  Go-
 vernment.  But  they  pointed  out  that
 for  holding  the  court  proceedings  in
 a  foreign  country,  permission  from
 their  Government  would  be  necessary.
 There  was  a  little  bit  of  legal  techni-
 cality  here.  The  Commission  was
 required  to  write  to  the  Foreign  De-
 partment  of  that  country  to  seek  their
 permission  to  hold  a  court  proceed~
 ings  there.  I  say  they  were  eager  to
 give  all  the  necessary  help  to  us.  I
 suggested  to  the  Commission,  when  it
 reached  Taipei,  that  they  might  write
 a  letter  to  Government  for  holding
 the  court  proceedings  there.  But,  I
 was  surprised  to  know  that  there  was
 instruction  from  the  Government  of
 India  not  to  seek  for  permission
 either  directly  or  indirectly  for  any
 assistance  either  from  the  govern-
 ment  or  even  seek  any  help  from  the
 non-official  bodies  there,  I  now  quote
 what  the  hon.  Minister  wrote  to  me
 in  this  connection.  He  wrote  in  his
 letter  to  me.

 eae  neither  the  Government  of
 India  can  enter  into  direct  or  for-
 ma]  contacts  any  time  with  the
 Government  of  Taiwan  and  _  its
 departments.”
 Look  at  the  words  used—not  to

 have  contact  with  not  only  official
 but  also  with  non-official  directly  or
 indirectly.  What  in  the  same  letter
 has  been  written  to  me  is:

 “In  the  political  context  men-
 tioned  above,  however,  it  was  na-
 tural  that  we  should  suggest  to  the
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 Commission  not  to  make  any  for-
 mal  approach  to  the  Taiwan  autho-
 rities  and  to  make  an  independent
 enquiry  without  enlisting  the  for-
 mal  cooperation  of  any  official  or
 non-official  body  there.”

 1  contacted  the  authorities  there.
 And  I  did  a  little  bit  of  my  work
 there.  I  came  to  know  that  they  were
 not  going  to  reserve  a  place  in  a  hotel
 for  holding  the  court  proceedings
 there.  I  told  them  that  “is  a  very
 patriotic  and  sentimental  issue  for
 the  Indian  people.  Do  not  stand  in
 for  any  technicality  for  getting  the
 permission  for  the  above  purpose.
 Let  the  Commission  be  allowed  to
 held  its  court  preceedings  there.”
 But,  they  told  us  that  the  Commission
 will  not  get  any  officia]  cooperation
 from  their,  government.  Informally,
 they  assured  some  cooperation  from
 some  Members  of  Parliament.  In  the
 same  letter,  the  hon,  Minister  has
 congratulated  me  on  the  fact  that  I
 had  approached  the  Government
 there,  the  authorities  there  and  get
 some  help  from  them.

 -I  want  to  draw  your  attention  to
 another  point  also.  They  said  ‘Do
 not  contact  with  authority  in  Taiwan.’
 On  17th  and  again  earlier  on  the  13th
 August,  in  reply  to  two  of  my  ques-
 tions  it  was  said  that  during  the  last
 few  months,  69  Indian  ships  of  both
 the  public  and  private  sectors  were
 at  Taipeh.  Directly,  our  Govern-
 ment  had  also  their  export-import
 trade  with  the  Government  there,  of
 transport  equipment,  ores,  concen-
 trates,  mica,  silicon  etc.  Our  offi-
 cials  of  the  Railway  Board  and  our
 officials  of  the  STC  and  MMTC  re-
 gularly  visit  that  place.  I  know
 something  more  but  I  do  not  want  to
 disclose  that  in  the  interest  of  the
 nation.  Are  these  not  contacts  with
 the  Taiwan  Government?  If  a  judi-
 cial  body  contacted  them  indirectly,
 that  would  amount to  contact.  But
 when  our  officials  regularly  visit  the
 place,  is  that  not  contact?  As  I  have
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 said,  I  know  something more,  but  I
 shall  not  disclose  it  here.  What  kind
 of  logic  is  this?  It  is  just  a  difference
 between  Tweeldledum  and  Tweed-
 ledee,

 The  hon.  Minister  has  admitted
 that  what  was  told  to  the  Commission
 was  just  a  suggestion.  But  what  is
 that  suggestion?  The  secretary  to
 the  Commission  told  me,  and  the  Go-
 vernment  counsel  told  me  that  they
 had  a  written  suggestion.  I  know
 that  only  to  obviate  certain  legal
 difficulties,  the  Government  used  the
 word  ‘suggestion’.  But  the  written
 suggestion  is  nothing  but  a  directive.
 They  said  that  the  Commission  was
 the  creature  of  Government,  and  as
 such  they  were  bound  by  the  Go-
 vernment  instructions.  But  1  would
 like  to  point  out  that  a  judical  body
 may  be  a  creature  of  the  Govern-
 ment,  but  as  soon  as  the  creature  is
 born,  as  a  judicial  body,  it  assumes
 its  own  independent  authority.

 I  want  to  conclude  by  saying  that
 I  was  not  satisfied  with  the  work  of
 the  Commission.  The  commission
 acted  like  a  passive  inert  body  there.
 If  I  did  not  accompany  them,  they
 would  have  come  back  without  do-
 ing  anything  except  perhaps  doing  a
 little  bit  of  shopping  there,

 The  hon.  Minister  has  said  in  his
 letter  that  the  work  of  the  commis-
 sion  was  not  hampered.  I  would  like
 to  point  out  how  the  work  was
 actually  hampered.  The  Commission
 did  not  take  any  initiative  whatso-
 ever.  The  commission  did  not  take
 any  initiative  to  visit  any  place.  But
 it  was  I  who  insisted  with  the  help
 of  my  friends  and  some  Members  of
 Taiwan  Parliament,  and  in  fact  every-
 thing  was  done  by  me,  and  I  forced
 the  Commission  to  go  to  the  different
 places,

 The  most  important  place  to  be
 visited  wag  the  runway  there.  It  is
 an  important aspect,  and  I  am  point-
 ing  this  out  in  order  to  show  why  I
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 am  not  satisfied  and  to  show  how  the
 work  was  actually  hampered.  This
 is  very  important.  The  picture  of  the
 runway  did  not  agree  with  the  pic-
 tures  that  were  given  by  Col,  Habi-
 bur  Rehman  to  the  Japanese.

 I  beseeched  Justice  Khosla  to  look
 at  the  topography  of  the  hill  sur-
 roundings.  or  also  said  that  if  he
 could  write  to  the  Government  of
 Taiwan,  they  would  have  allowed  the
 commission  to  take  a  photograph  of
 that  place.

 Again,  the  meteorological  report
 is  totally  against  the  alleged  plane
 crash.  The  reported  place  where  the
 alleged  plane  crash  occurred  is  such
 that  it  cannot  occure  there.  So,  the
 meteorological  report  is  totally
 against  the  crash.  It  cannot  occur
 inside  that  area......

 MR.  SPEAKER;  Will  the  hon.
 Member  please  listen  to  me?

 SHRI  SAMAR  GUHA:  I  am  just
 pointing  out  how  the  work  was
 hampered.  I  am  just  coming  to  it..

 MR,  SPEAKER:  It  is  not  a  ques-
 tion  of  his  coming  to  it  or  not.

 Let  him  kindly  listen  to  me....

 SHRI  SAMAR  GUHA:  I  shall  take
 only  two  or  three  minutes  more.  ‘

 MR.  SPEAKER:  These  are  mat-
 ters  wihch  are  under  inquiry,  and
 the  Commission  is  sitting  already,  and
 the  Commission  is  going  to  give  its
 findings.  Why  does  the  hon,  Mem-
 ber  now  make  a  speech  on  these
 things?

 SHRI  SAMAR  ‘GUHA:  Please
 allow  me.  ‘This  is  an  important
 issue.  I  asked  the  meteorological
 officer  there,  and  I  requested  the  Com-
 mission  to  take  the  report  from  him.
 But  the  Commission  said  that  they
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 could  not  take  any  official  report  from
 them,  Therefore,  no  chart  could  be
 taken  from  them.

 I  shall  also  give  you  two  sensa-
 tional  documents.  One  of  them  I  get
 from  an  old  file  there.  Another  sen-
 sational  document  is  the  death  cer-
 tificate  of  Netajj  from  the  crematori-
 rum,  I  beseeched  the  commission
 that  if  they  could  write  to  the  Go-
 vernment  of  Taiwan,  they  could  have
 the  death  certificates  authenticated  by
 them.  But  the  Commission  refused.
 I  have  get  here  the  photostat  copy.
 After  translating  it  from  the  Japanese
 language,  do  you  know  what  we
 found?  I  would  like  to  tell  you,  Sir,
 that  these  are  the  certificates  of  a
 Japanese  s0Oldier  and  not  of  Netaji.
 What  greater  proof  can  there  be  than
 this  that  two  British  investigating
 officers,  Mr.  Young  and  Mr.  Wright
 who  were  sent  by  the  British  in  1946
 said  that  it  was  a  “master  deception
 plan"?  I  requested  the  Commission
 to  continue  to  stay  there  for  another
 three  days.  I  told  them  that  I  could
 get  ten  men  who  could  testify  that  it
 was  in  September,  1944  that  a  plane
 erash  occurred  at  that  place.

 One  man  came  to  me.  He said he
 could  bring  10  or  15  men  to  testify.
 I  requested  Mr.  Khosla:  “Please  pro-
 long  the  sitting  for  a  few  days  more., I  will  bring  all  of  them  to  testify
 that  the  ‘plame  crash  occurred  not  in
 1945  but  a  year  earlier  in  that  place,”
 Such  a  vital  evidence,  such  a  mate-
 rial  particular,  such  an  important
 documentary  evidence  could  not  be
 placed  before  the  Commission.

 This  book  Gallant  End  of  Netaji
 by  Harin  Shah  which  greatly  influ-
 enced  Pandit  Jawaharlal  Nehru  and
 others  contains  some  names  and  pic-
 tures  which  were  found  either  to  be
 fraud  or  fabricated,

 MR.  SPEAKER:  Please  sit  down.
 You  are  discussing  the  conduct  of  the
 Commission  which  is  not  permissible
 under  the  rules.
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 SHRI  SAMAR  GUHA:  What  hap-
 pened  to  our  great  leader?  Was  any-
 thing  done  to  fing  out  during  all  these
 27  years?  We  could  not  hold  an  in-
 dependent  inquiry.  We  owe  it  to  the
 nation,  we  owe  it  to  posterity  to  find
 out  what  has  happened.  We  owe  it
 to  the  conscience  of  the  nation  to
 find  out....

 MR.  SPEAKER:  Will  you  please
 sit  down?  _

 SHRI  SAMAR  GUHA:  I  would
 dike  to  know  whether  the  text  of  the
 letter  that  was  sent  would  be  pub-
 lished.  I  would  like  to  know  whe-
 ther  they  are  going  to  write  to  the
 Commission  to  get  all  the  documents.

 I  repeat  that  the  object  of  the
 visit  has  béen  frustrated  by  this  in-
 struction.  We  owe  it  to  the  nation,
 we  owe  it  to  posterity,  we  owe  it  to
 ourselves,  we  owe  it  to  anything  that
 is  in  the  conscience  of  the  nation  to
 find  out  what  happened  to  our  great
 leader.  But  the  government  did  not
 care  to  hold  a  proper  inquiry  into
 this.  For  this  the  nation  has  to  ans-
 wer  to  posterity

 SHRI  SWARAN  SINGH:  The  hon.
 member  perhaps  could  have  done
 better  to  give  a  press  interview and
 explain  all  this  because  he  hag  said

 a  number  of  things.  He  has  points
 which  he  thought  he  urged  before
 the  Commission  and  the  Commission .
 did  not  accept  them.  A  great  part
 of  what  he  has  said  in  g  very  agitated
 manner  relates  to  that  matter,

 SHRI  SAMAR  GUHA:  You  do  not
 feel  agitated?

 SHRI  SWARAN  SINGH:  I  did  not
 interrupt  you.  Let  me  pr®ceed.

 This  posture,  as  if  he  really  is  the
 only  person  in  this  country  who  has
 reverence  for  Netaji  Subhas  Hose  is.
 if  I  may  say  so,  completely  misplaced.

 SHRI  SAMAR  GWHA:  I  protest.  I
 have  not  taken  that  posture,  This  is
 adding  imsult  to  injury.

 AUGUST  23,  1973  Commissiot,  in
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 MR.  SPEAKER:  Please  sit  down.
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 SHRI  SWARAN  SINGH:  I  do  not
 know  if  he  has  asked  me  anything.
 He  has  quoted  from  my  letter.  If
 he  wanted  to  have  it  placed  on  re-
 cord,  the  best  thing  was  to  the
 whole  of  it  on  record.  I  have  no  ob-
 jection,

 SHRI  SAMAR  GUHA:  I  will  do  it.

 SHRI  SWARAN  SINGH:  There  is
 nothing  in  that  letter  which  is  differ-
 ent  from  what  I  have  said  in  my
 reply.  To  save  the  time  of  the  House,
 I  made  ai  Obriefer  statement.  I
 thought  that  my  longer  letter  would
 satisfy  him  and  he  would  not  trouble
 the  House  by  asking  all  these  ques-
 tions  over  again,

 SHRI  SAMAR  GUHA:  Troubling
 the  ‘House?  Look  at  the  attitude  of
 the  Minister.

 SHRI  SWARAN  SINGH:  But  he
 chose  the  forum  of  the  House  ahd
 has  made  a  statement.  He  has  not
 asked  anything  from  me.  There  is
 really  nothing  I  should  answer,  but
 probably  he  wanted  to  unburden  him-
 self,  which  he  has  done,

 SHRI  SAMAR  GUHA:  This  is  un-
 burdening  the  conscience  of  the
 nation.

 LY
 SHRI  SWARAN  SINGH:  This  at-

 tempt  to  monopolise  the  conscience  of
 the  nation  is,  if  I  may  say  so,  much
 too  pretentious  and  this  posture  is,  I
 suggest  in  all  humility,  best  achieved,
 not  to  pose  as  if  the  entire  conscience
 of  the  nation  is  concentrated  in  his
 lips  or  in  his  brain,  All  of  us  have
 the  highest  respect  for  Netaji....

 अनन्ता  SAMAR  GUHA:  For  आ
 those  27  years  what  did  you  do?
 Did  you  care  to  hold  an  inquiry?
 Did  you  care  to  visit  the  alleged
 place  of  occurrence  of  tha  ovlane
 crash?
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 SHRI  SWARAN  SINGH:  We  can
 discuss  these  things  in  the  Central
 Hall  or  Lobbies  because  I  think  it  is
 better  that  here  we  confine  ourselves
 to  relevant  material.  As  he  has  not
 asked  me  any’  question,  I  cannot
 answer  any.

 SHRI  SAMAR  GUHA:  Is  the  Gov-
 ernment  going  to  place  the  text  of  the
 suggestion  on  the  Table  of  the  House,
 the  suggestion  issued  to  the  Netaii  En-
 quiry  Commission?

 SHRI  SWARAN  SINGH:  No,  _  Sir,
 we  have  no  intention.

 SHRI  SAMAR  GUHA:  How  can  he
 say  that  he  has  no  such  intention?

 SHRI  SAMAR  GUHA:  It  1s  not  a
 suggestion;  it  is  actually  a  directive.
 I  seek.  your  protection,  Mr.  Speaker.  It
 is  upto  you  to  ask  them  to  place  1  on
 the  Table  of  the  House.

 SHRI  SWARAN  SINGH.  1  have  al-
 ready  mentioned  in  my  statement  and
 I  have  also  communicated  it  to  the
 hon.  Member  jp,  the  letter  the  sub-
 stance  of  what  was  suggested  to  the
 Commission.  It  ig  not  customary  that
 the  entire  correspondence  is  made
 Public;  it  is  not  done...  .(Interrup-
 tions)

 MR.  SPEAKER:  Let  there  be  no
 debate  on  this  now,

 sit  मधु  लिमये  :  यदि  सावंजनिक  हिन  में
 नहीं  है  तो  बात  अलग  है।  कस्टमरी  से  क्या
 मतलब  है।  क्या  छोटी  सी  चीज़  में  आप
 आड़ा  कर रो  हैं?
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 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  On  a  point  of  order.
 There  may  not  be  very  precise  qués-
 tions  clearly  posed  by  the  hon,  Mem-
 ber,  but  there  are  certain  issues
 which  reguire  clarification  and  that
 clarification  depends  upon  the  corres-
 pondence  which  the  hon.  Minister  is
 withholding  from  us.  Unless  we  see
 that  correspondence,  we  cannot  say,
 whether  those  issues  have  been  clari-
 fied  or  not.

 MR.  SPEAKER:  He  has  said  that
 the  substance  had  been  given  in  the
 letter.

 आओ  अटल  बिहारी  आाजफेयी :  कारेल
 पेंडेंट  का  सवाल  नहीं  हें।  आप  इनके
 स्टेटमेंट को  देखें।  विदेश  मंत्री की  चिट्टी
 को  देखें।  मैं  उद्धत  कर  रहा  हूं:

 “It  was  therefore  natural  that  the
 Government  should  suggest  to  the
 Commission  ७  avoid  any  formal
 reach  to  the  Taiwan  authorities  to
 make  an  independent  enquiry  on  its
 own,”

 हम  कारेस्पोर्डेस की  मांग  न"  कर  र  हैं
 सरकार  ने  कमिशन  को  सजेशन  दिया  हैं
 वह  किस  रूप  में  ह?  गुहा  साहब  मांग

 कर  रहे  हैं  कि  यह  सजेशन  टेबल  पर
 रख  दिया जाए,  उसकी  कापी रख  दी  जाए
 ताकि  देश  की  पता  चल  जाए  कि  सरकार
 कहां  खड़ी हे  1

 SHRI  SHYAMNANDAN  MISHRA:
 An  enquiry  is  being  held  in  response
 to  a  public  demand,  The  public  would
 demand  what  correspondenee  is  com-
 ing  in  the  way  of  an  objective  enquiry?

 st  wa  लिया  :  आप  उनको
 आदेश  दीजिए। मामला  खत्म  हों  जायेंगी।

 SHRI  SWARAN  SINGH:  My”  sub-
 mission  is  a  very  simple  one.  It  is
 about  the  attitude  of  the  Government.

 We  do  not  recognise  the  Government
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 [Shri  Swaran  Singh]
 of  Taiwan.  We  have  from  the  hegin-
 ning  recognised  the  People’s  Republic
 of  China  ang  we  have  always  recog-
 nised  Taiwan  territory  as  part  of  the
 People’s  Republic  of  China...  (Inter-
 ruptions).  That  is  the  main  question.
 Because  we  did  not  recognise  Taiwan
 we  suggested  to  the  Commission  that
 if  you  want  to  go  there,  Government
 does  not  recognise  any  governmental
 authority  in  Taiwan,

 Therefore,  it  was  our  suggestion  that
 just  as  Government  does  not  approach
 the  Government  of  Taiwan  pecause  we
 do  not  recognise  them,  therefore  a
 body  created  by  Government,  a  judicial
 body,  also  shoulq  avail  dealing  with
 them  in  an  official  manner.  This  is
 all  that  is  contained  there.  I  have
 mentioned  it  already.  It  is  a  question
 of  substance  and  not  of  words.  ...,{In-
 terruptions).

 आओ  अटल  बिहारी  वाजपयी:  अध्यक्ष

 महोदय,  यह  मामल  आप  को  तय  करना  है,
 +मंत्री  महोदय को  नहीं।  क्या  मंत्री  महोदय

 विना  किसी  वजह  के  कोई  चीज़  सदन
 की  केवल  पर  रखने  से  इन्कार  कर  सकते
 हैं?  उन्होंने  क्लेम  नहीं  किया हैं कि हे  कि
 यह  बताना  पब्लिक  इन्टरेस्ट  में  नहीं  है।

 MR.  SPEAKER:  The  Rule,  practice
 and  convention  that  we  have  oserved
 up  to  this  time  is  that  Government
 correspondence,  if  the  Minister  does
 not  want  it,  is  not  laid  on  the  Table.
 He  can  quote  a  part  of  it  or  give  a
 summary.  It  is  already  accepted  in
 this  House.  There  are  a  number  of
 cases  on  it.  The  House  has  been  fol-
 lowing  it.  Suppose  tomorrow  he
 makes  a  reference  out  of  a  certain  do-
 cument  and  you  demand  “please  lay
 the  whole  file  on  the  Table”,  it  will
 be  a  very  bad  practice  and  against
 the  rule.  He  says  that  he  has  given
 the  relevant  part.  Rule  368  says:

 AUGUST  23,  1973  Commission  in
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 “If  a  Minister  quotes  फ  the  House
 a  despatch  or  other  State  paper
 which  has  not  been  presented  to  the
 House,  he  shall  lay  the  relevant
 Paper  on  the  Table:

 Provideq  further  that  where  a
 Minister  gives  in  his  own  words  a
 summary  or  gist  of  such  despatch  or

 State  paper  it  shall  not  be  necessary
 to  lay  the  relevant  papers  on  the

 Table.”
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 AN  HON,  MEMBER:  It  is  not  a
 summary.

 MR.  SPEAKER:  He  has  given  a
 summary  or  gist.  The  rule  is  very
 clear  on  the  point....  (Interruptions)

 SHRI  5.  M.  BANERJEE  (Kanpur):
 Sir,  I  rise  on  a  point  of  urder.  When
 this  particular  Calling  Attention  Notice
 Was  admitted  by  you  in  your  wisdom,
 ‘we  expected  that  some  information
 about  the  enquiry,  some  dccuments,
 will  be  placed  before  us.  The  hon.
 Member,  Shri  Samar  Guha,  read  cer-
 tain  documents  to  prove  that  his  visit
 to  that  particular  area  in  Taiwan  has
 clearly  proved  to  him  that  the  accident
 did  not  take  place  there.  In  support
 of  that  he  hag  read  out  certain  docu-
 ments  and  made  some  statements.  The
 Minister  has  made  a  reply  to  that
 without  giving  us  any  documents.

 Sir,  you  will  remember  that  on  an
 earlier  occasion  Sardar  Iqbal  Singh,  a
 member  of  this  House,  moved  a  Re-
 solution  in  this  House  that  the  ashes
 of  Netaji  should  be  brought  here.  The
 late  lamented  Pandit  Jawaharlal  Nehru
 said  that  there  15  some  controversy  on
 this  subject  and  so  that  resolution  was
 dropped,  because  this  was  3  very  deli-
 cate  subject.  It  is  true  that  under  rule
 368  the  Minister  can  give  a  summary.
 He  is  entitled  to  do  30.  But  ॥  this
 Particular  case  I  want  a  ruling  whether
 in  a  particular  matter,  which  is  agita-
 ting  crores  of  people  in  this  country,
 whether  you  consider  it  adequate  that
 a  summary  of  a  document  18  given.  It
 is  something  strange  that  there  is
 hush  hush  about  it,
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 SHRI  SWARAN  SINGH:  So  far  as
 documents  are  concerned,  that  is  a
 matter  for  the  Commission.  If  there  is
 any  evidence,  oral  or  documentary,
 nothing  prevents  any  party,  not  even
 Shrj  Samar  Guha,  from  going  to  the
 Commission  and  presenting  those  docu-
 ments  to  the  Commission.  I  cannot
 arrogate  to  myself  the  function  of  the
 Commission  and  ]  cannot  pronounce
 my  own  opinion  about  the  admissibility
 of  any  document  or  what  value  should
 be  attacheq  to  any  document.  It  is
 for  the  Commission  to  decide.

 SHRI  SHYAMNANDAN  MISHRA.
 The  hon.  Minister  has  been  pleased  to
 say  that  we  do  not  officially  recoenise
 Taiwan.  That  is  in  fact  the  position.
 But,  in  spite  of  that,  what  hae  been
 happening  is  that  we  have  been  car‘y-
 ing  on  trade  merrily  with  Taiwar.
 During  the  course  of  the  185  one  and
 a  half  years  69  of  our  ships  have
 called  at  Taiwan.  For  some  of  our
 conferences  the  representatives  of
 Taiwan  have  been  invited,  In  spite  of
 all  this,  why  does  not  the  Government
 think  it  necessary,  even  for  the  pvur-
 pose  of  such  an  inquiry,  to  have  some
 kind  of  contact  with  Taiwan?  They
 are  already  having  some  contact  with
 Taiwan?

 MR.  SPEAKER:  There  is  no  point
 of  order  in  it.

 SHRI  SHYAMNANDAN  MISHRA:
 You  are  taking  it  lightly.  Please  do
 not  laugh  it  away.  It  is  a  seriOus
 matter  which  has  to  be  considered.

 MR.  SPEAKER:  Where  is  the  point
 of  order?.

 MR.  SHYAMANANDAN  MISHRA:
 You  go  on  speaking  simultaneously
 while  I  am  on  my  legs.

 MR.  SPEAKER:  It  does  not  mean
 that  I  should  not  argue  with  you.

 SHRI  SHYAMNANDAN  MISHRA:
 A  unique  kind  of  relationship  is  exis-
 ting  between  you  and  me.

 BHADRA  1,  1895  (SAKA)  Commission  in
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 My  submission  is  that  this  State  has
 been  carrying  on  some  kind  of  activi-
 ties  with  Taiwan.  So,  why  15  this
 State  not  also  allowing  the  Commis-
 sion  to  have  some  contacts  with  the
 Taiwan  Government  for  the  purpose
 of  an  inquiry  of  this  kind?

 MR.  SPEAKER:  This  is  a  question
 which  you  are  addressing  to  the,
 Minister.

 SHRI  SHYAMNANDAN  MISHRA:
 Sir,  may  I...

 MR.  SPEAKER:  Please  sit  down.
 Do  not  lose  your  temper  all  the  time.

 Is  this  a  question  addressed  to  the
 Minister  or  to  the  Speaker?

 SHRI  SHYAMNANDAN  MISHRA:
 Speaker.

 MR.  SPEAKER:  A  point  of  order
 can  be  about  the  interpretation  of  the
 Rules  of  Procedure.  What  you  have
 said  just  now  has  nothing  10  do  with
 the  interpretation  of  rules.  It  is  just
 a  question  you  are  addressing  to  the
 Minister.  I  would  request  Shri  Mishra
 not  to  get  into  an  argument  with  the
 Chair.  This  has  become  a  habit  with
 him.

 SHRI  SHYAMNANDAN  MISHRA:
 The  Chair  does  not  want  to  give  a
 Tuling.  7

 MR.  SPEAKER:  I  do  net  appreciate
 this  at  all  You  are  a  very  senior
 member.  I  did  not  exvect  it  from
 you.

 आओ  मधु  लिमये  (बांका):  अध्यक्ष  महोदय
 मेरा  व्यवस्था का  प्रश्न है।  आपने  नियम  368

 के  दूसरे  प्रोवाइडरों का  हवाल  दिया हैं,  जो  इस
 प्रकार  है:

 “Provided  further  that  where  a
 Minister  gives  in  his  own  words  a
 summary  or  gist  of  such  despatch

 or  State  paper  it  shall  not  be  neces-
 sary  to  lay  the  relevant  papers  on
 the  Table.”
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 [आओ  मधु  लिमये]

 मंत्री  महोदय  ने  अपने  बयान  में  यह  वाक्य

 कहा  है:
 “It  was,  therefore  natura]  that  the

 Government  should  suggest  to  the
 Commission  to  avoid  any  formal
 approach  to  the  Taiwan  authorities
 to  make  an  independent  enquiry  on
 its  own.”

 मैं  इस  पर  आप  का  निर्णय  चाहता  हें  कि  क्या

 यह  लिस्ट  या  समरी  या  सारांश है।  इस  का
 रास्ता यह  है  कि  आप  स्वयं  वह  पत्र  और  इस
 बयान  को  देख  कर  मिलायें।  और  अगर आप
 को  संतोष  हो  जाय  तो  आप  सदन  को  बताइए,

 नहीं  तो  सदन  के  सामने  पत्र  आना  चहिए 1

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  I  want  to  make  a  sub

 ~MR.  SPEAKER:  I  appreciate  it.  You
 are  not  on  a  point  of  order  but  on  a
 Point  of  submission.

 SHR]  DINEN  BHATTACHARYYA:
 This  is  a  sentimental  question,  This
 question  is  coming  up  in  the  House
 and  outside  again  and  again.  Now,
 you  have  admitted  this  Calling  Atten-
 tion  Notice  and  the  Minister  comes
 half-hearted  before  the  House.  He
 keeps  soinething  in  his  pocket  and
 Places  something  before  the  House.
 That  wil!  create  a  worse  confusion.
 Therefore,  my  appeal  to  the  Minister
 and  the  F'rime  Minister  is  that  let  them
 make  it  clear,  once  and  for  all,  what
 was  the  ,uggestfon  to  the  Commission.

 a  मधु  सिम्ते  :  मैं  ने  आप  मे  सवाल  पूछा
 है।  आव  बताइए।  मैं  ने  नियम  के  प्रनुसार,
 पूछा है।
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 MR.  SPEAKER:  The  rule  is  very
 clear.  The  Minister  can  give  a  sum-
 mary,  If  you  think,  he  did  not  give
 a  summary,  I  will  see  the  relevant
 letter  from  the  Minister.  If  I  find  it
 is  not  a  summary,  I  will  tell  the
 House.

 Papers  to  be  laid.

 12.42  hrs.

 PAPERS  LAID  ON  THE  TABLE

 कीाल्एकता'  or  CoMPrrotuER  है  AupDITOR
 GENERAL  FOR  1970-71

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  I  beg  to  lay  on  the  Table
 a  copy  each  of  the  following  parts  of
 the  Report  of  the  Comptroller  and
 Auditor  General  of  India  for  the  year
 1970-71—Union  Government  (Com-
 mercial),  under  article  151(1)  of  the
 Constitution  :—

 Part  IV.  Appraisal  of  the  working
 of  the  Central  Warehcusing
 Corporation.

 Part  V.  Appraisal  of  the  working
 of  the  Hindustan  Housing
 Factory  Limited.

 [en
 |eops-L'T  “ON  ००४  ‘Aunagry]  uw  pas)

 STaTEMENTS  re,  ASSURANCES  BY  MINIS-
 TERS  IN  VARIOUS  Sessions  oF  Lox

 SABHA

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENT-
 ARY  AFFAIRS  (SHRI  B.  SHANKARA-
 NAND):  I  beg  to  lay  on  the  Table  the
 following  statements  showing  the
 action  taken  by  the  Government  on


